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Hoiding of FErqumiry info Netaji’s
Disappearance

4132, SHRI VISHNU KANT
SHASTRI:

SHRI KRISHAN
SHARMA:

LAL

Wiil the Minister of HOME AFFAJRS
bz pleased to state:

fa) whether it 1s a fact that Govern-
ment of India, during the temure of her
imm-:diate predecessor, had taken a de-
Cision to hoid an inyestigative ingujry
into Netaji’s disappea:ance:'

tb} if so, what is the present status
of the ‘mplementation of the decision;
aind

(i) if no action hkas been initiated as
yet, what are the reasons iiat prevented
Government to implement that decision?

THE MINISTER OF STATE IN THE®
MINISTRY OF PARLIAMENTARY AF-
FATRS AND MINISTER OF STATE

IN THE MINISTRY OF HOME AF-
FAIRS (SHRI M. M. JACOB):
(a) No, Sir.

(b) and (z) Does not arise,



